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Malay Pai;hak..... • •••• Applicant.

Versus

Dr. P. S. Sal aria and another ••••• •~""",,~Respondents.

9 R D-E..1i (ORAL)

BY MR. S. D&AL, A.M.

ThiS contanpt petition has been fll ed for all eged

disobedience of order passed on 28.11.01 in 0.A.1389/01 by

which the suspension of the applicant was stayed and shifting

to Uttar Kashi was also stayed.

2. Webave heard counsel for respondents. It has been

stated in para 17 of the C.~ that after the stay vacation

application had been dismissed, the PrinCipal, JaNahar Novodaya

Vidyalaya had allONed the applicant to join his duties which

the applicant did on 21.1.02. The order of suspension was also

revoked by order dated 24.1.02. Thus, the order of tribunal

dated 28.11.01 stands complied. The direction regarding pay-

ment have also been given to the concerned authorities by the

respondents. The contempt petition, therefore, does not
'i-~

survive and dropped. Notices issued are discharged.,J
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